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rcP 278lr&EqNCLT/MB/MAH/2017
Oanani Shipping Fvt. Ltd. Vs. l9at Energy Ltd. S€., 9

goods or services to the Corporate Debtor shall not be suspended or interrupted during

"Moratorium Period". This direction shall have effect from the date of this Order till the

completion of Insolvency Resolution process.

11. Accordingly, this CP 278ll & BC/NCLT/MAH/2OU stood Admitted,

12. The Corporate Insolvency Resolution Process is commenced from the date of this

order.

M.K. SHRAWAT
Member (Judicial)

Date : 25.04.2018.
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